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ORDER(ORAL) 

M.R. MOHANFVICE-CHAIRMA 

In a Departmental Proceeding under Rule 16 of the CCS 

(CCA) Rules, 1965. the Applicant was imposed with a Penalty (of 

"withholding one increment for a period of three years without 

cumulative effect") on 31.01.2008. As against the said penalty, the 

Applicant has preferred an Appeal on 04.03.2008. The said Appeal is 

stated to be still pending undisposed. It is also stated that the 

Appellate Authority called for records and the Service Book of the 

Applicant is still in the custody of the Appellate Authority; as a result 

of which, it has been alleged, theApplicant is not getting MI salary 

since August 2008 and the benefits of Pay Revision, TA and Leave etc. 

In this background, the Applicant has approached this Tribunal with. 

the present Original Application filed under Section 19 of the 

Administrative Tribunals Act, 1985; wherein he has prayed as under:- 

"i) to set aside and quash the impugned order dated 

31.01.2008, and 

ii) to release the current and arrear salary of the applicant in 

full which is irregular since Mgust 2008. 

2. 	The Applicant has, in this Original Application, also made 

the following interim prayers: 

1) 	to keep the impuçjned order dated 31.0L2008 under 

suspension, and 

ii) 	to direct the Respondent No.5 to release the arrear salary 

and current salary of the applicat-_- 



3 

3. 	Following grounds have been set forth by the Applicant in 

this Original Application;- 

"A) For that the Impugned order dated 31.01.08 was passed 
without any departmental enquiry and the respondent 
authority held the allegations to be proved. The charges 
leveled against the applicant are question of facts which 
can only be established in a full fledced departmental 
enquiry and not an the basis of records Thus the decision 
making process of the respondent authority suffers from 
non application of mind and hence the impugned order of 
punishment dated 31.01.08 is liable to be set aside. 

For that while passing the impugned order dated 31.01 08 
the Superintendent of Posts had taken into account the 
written deposition of some persons, but those written 
depositions were not made known to applicant ever. 
Nothing is mentioned about these written depositions in 
the statements of imputation of misconduct nor were 
those annexed in the list of documents. Existence of these 
written depositions and the fact that those would be used 
against the applicant was never Informed to the applicant. 
The applicant was totally in dark about these written 
depositions. Thus the entire action of the respondents is 
vitiated for noncompliance of the Principles of Natural 
JustIce as the applicant was deprived of a reasonable 
opportunity to defend himself. 

For that prerecorded statements of persons can he relied 
in any proceeding only when the delinquent is given the 
opportunity to cross examine the person whose statement 
is sought to relied in the enquiry. in the instant case the 
applicant was not only deprived from a copy of such 
prerecorded statements but also an opportunity to cross-
examine those persons. Thus the impugned action of 
imposing penalty is vitiated for violating the procedure. 
established by law. 

1)) For that the respondent authority while passing the 
impugned order dated 31.01.08 did not consider the plea 
of the applicant and did not assign any reason for not 
considering his plea. The applicant pleaded that the 
deletion of SB accounts were done with prior permission 
from superior authority and he kept record of deletion in 
the error book which was countersigned by the 
Postmaster. The respondent failed to consider this 
relevant plea of the applicant and did not assign any 
reasOn for non consideration of this aspect of the case. 
Thus the action of the respondent is vitiated for non 
consideration of relevant facts and hence the impugned 
order is liable to be set aside. 

F) For that if is settled law that a list of the documents to be 
relied by the disciplinary proceeding is to be furnished to 
the delinquent with opportunity to him to inspect such 

I 
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documents and if required furnish copies of such1. 

documents. In the instant case the applicant was not 
furnished any list of the documents relied by the 
respondent authority while passing the impugned order. 
The applicant was kept in dark and was not informed 
about the documents to be relied by the disciplinary 
authority. The respondents have thus deprived the 
applicant from an opportunity of fair hearing. The action 
of the respondents being violative of the principles of 
natural justice and the procedure established by law is 
liable to be quashed. 

F) For that the respondents have passed the impugned order 
arbitrary & whimsically without following the procedure 
established by law and hence there action is violative of 
Article 14 & 16 of the Constitution of India. 

We have heard Mr A. Dasgupta, learned Counsel 

appearing for the Appilcant and Mr C. Baishya, learned Sr. Standing 

Counsel for Government of india (to whom a copy of this O.k has 

already been supplied) and also perused the materials placed on 

record. 

it has been argued on behalf of the Applicant that., under 

Annexure-A to the OA, a proceeding under Rule 16 of CCS (CCA 

Rules, 1965 was initIated against the Applicant asking him to submit 

his representation (as against the proposed action) within 10 days 

and, on receipt of the said communication (dated 22.11.2007) on 

30.11.2007, the Applicant submitted his representation on 

22.11.2007; wherein, apart from putting up his explanations to the 

allegations leveled against him (under Annexure-4 dated 22.11.2007), 

the Applicant prayed (to the Disciplinary Authority) to cause an 

enquiry in to all the facts and circumstances of the case. It has been 

argued that no enquiry having been caused on the allegations and 

explanations, there has not only been gross violation of the principles 

of natural justice but violation of Rule 16(1)(b) of CCS (CCA) 



1965. In course of arguments, learned counsel for the Applicani: also 

reiterated the grounds set torth in the Original Applicatkm. 

6. 	On the other hand, Mr C. B&shya, learned Sr. Standing 

Counsel for the Government of India, argued that this case is a 

premature one; for the Appeal is stated to be still pending with the 

Appellate Authority. He also stated that all the grounds set forth by 

the Applicant (in this O.A. and in the arguments of the learned 

Counsel for the Applicant) can be taken care of by the Appellate 

Authority, while passing final order in the Appeal. He has taken us 

through the provisions of Rule 2 (2) of CCS (CCA) Rules, 1965, which 

reads as nnder; 

"27. Consideration of appeal 

• (2) in the case of an appeal against an order 
imposing any of the penalties specified in Rule 11 or 
enhancing any penalty imposed under the said rules, the 
Appellate Authority shall consider - 

(a) whethe.r the procedure laid down in these 
rules has been complied with and if not, 
whether such non-compliance has resulted in 
the violatIon of any provisions of the 
Constitution of India or in the failure of 
justice; 

(h) whether the findings of the Disciplinary 
Authority are warranted by the evidence on 
the record; and 

(c) whether the penalty or the enhanced penalty 
imposed is adequate, inadequate or severe 

and pass orders- 

(I) 	confirming, enhancing, reducing, or setting 
aside the penalty; 
or 

(ii) remItting the case to the authority which 
imposed or enhanced the penalty or to any 
other authority with such direction as it may 
deem fit in the circumstances of these 
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7.. 	Since it is the positive case of the Applicant that his 

Appeal, dated 04.03.2008 is still pending with the Appe)lnte Authority, 

who has, as stated, already called for the records and who has got full 

powers to examine all aspects of the matter this case iS, without any 

waste of time, dIsposed of and remitted to the Responcents/Appeilate 

Authority with direction to take up the Appeal of the Applicant:; 

examine the entire matter in exercise of his powers under Rule 

27(2)(a)(b) and (c) of CCS (CCA) Rules 1965 and pass orders in terms 

of his powers under Rule 27(2) (1) (li) of the said Rules of 1965 

expeditiously (unless the same has been disposed of in the meantime) 

and, while considering the matter (in Appeal) the Appellate Authority ,  

should also take into consideratIon the grounds set forth (by the 

Appllcant) in the present Original Application (noted in para 3 above) 

and the arguments advanced before us (noted in para 5 above) by the 

learned Counsel for the Applicant. £ntire exerdse need be completed 

by the Appellate Authority within 120 days from the date of receipt of 

a copy of this order. 

While parting with this case, we grant; liberty to the 

Applicant to make an interim prayer (by way of thing a petition within 

31.05.2009) before the Appellate Authority to leap the penalty order 

dated 31.01.2008 under suspension till disposal of his Appeal; which 

should also be taken into consideration (orders need be passed 

thereon) by the Appellate Authority. Until then, the operation of order 

dated 31.01.2008 (imposing penaity) shall remain stayed; unless the 

same has been worked out in the meantime. 

The ServIce Book of the Applicant, which may not be 

necessary for disposal of the Appeal, need expeditiously. 
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; 	transmitted (by the Responder. ts) to appropriate authority; so that 

'expeditious steps can be taken to grant him (Appllcant) benefits under 

new pay scale following the 61  CPC; in terms of letter No.B-623 dated 

07.10.2008 of the Director of. Postal Services (Nagaland) iKohhna 

addressed to Superintendent of Post Offices of Dharm anagar 

Division 

10. 	Subject to above thservatkms and directions, this.case is 

disposed of. 

Ii. 	Send copies of this order to the Applicant; and to all the 

Respondents (a)ongwith the copies of this Original Application) by 

Registered Post and free copies of this order be supplied to the 

Advocates 	both parties. 

N. D. DAYAL) 	 MB fANnY) 
ADMINISTRATIVE MEMBER 	 VICE CHAI RMAN 

nkrn 

4.. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, 

GUWAHATI 

Original Application No .....  .¶/20O9 

Sn Prem Ranjan Debnath 
Appliant 

- 	-Versus- 
Union of India & Ors. 

Rephdents 

SYNOPSIS 

The applicant is an employee in the Postal <Department, initially he was 
appointed as Postal Assistant at Dhannanagar Head office in Tripura. Since 11012001 
to 19 01 2007 he had been serving at Dharmanager. Dunng the course of time the 
Government of India by a pohcy decision computenzed numbers of Post Offices 
countrywide. After computérisation of post offices, some Postal Assistant having 
knowledge of computer was entrusted with additional duties of handling the computer 
networking. These employees are called the System Administrator. The information 
Technology Security Guidelines inserted in schedule 11 of the Information Technology. 
(Certifying Authonty) Rules, 2000 provides for System Administrator. Applicant was 
also entrusted with the additional duties of System Administrator at If3harmanagar 
Head Office Till 19012007 he had been serving ac System Administrator On 
19012007 applicant was transferred from Dharmanagar Head office to Kailashahar 
MDG in Tnpura as Postal Assistant-Cum-System Administrator On 27032008 he was 
transferred to Zunheleoto MDG and in the month of July, 2008 he was again 
transferred to Dirnapur MDG. When the applicant was serving as System 
Admimstrator at Dharmanagar he detected some fictitious savings accounts He 
infOrmed his superior authority about those fictitious ac cyut.His superior authority 
asked him to delete those a&ounts. Accordingly, he deleted those, accounts keeping 
records in the Error Book. 

On 22.1.1.2007 when the appliant was serving at Kailashahar MDG, a charge 
memo was issued against hun by the Supermtendent of Post, Dharmanagar Division 
under Rule 16 of the CCS(CCA) Rules, 1965. In the said charge. memo three charges 
were brought against him. First one is that he deleted some fictitious accounts 
unauthorised1v when he was serving at Kailashahar MDG, Second one is that het22k 

V. 
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bribe from the bonafide customers of Western Union Money Transfer (WTJMT) system 
assuring prompt and better service and he ni pp atd_the ainqunt. meant for 
refreshment of the valued customers of WTJMT. The third charge is that when he was 
serving as System 4dmimstrator at Dharmanagar he took away some computer 
accessories from the office and kept those as his own. The applicant submitted his 
written statement against the charges. After submission of the written statement, no 
formal departmental enquiry was held regarding the charges brought against him. A 
unilateral proceeding was conducted by the Superintendent of Post, Dharmanagar 
Division and oii 30.01.2008enalty of withholding one increment of the applicant for a 
period of three years Iwas imposed upon the applicant. The applicant preferred an 
appeal before the Director of Postal Services (Head Quarter), North East Circle, 
Shillong on 4.03.2008- against the penalty dated 31.01.2008. But the said ap eal is yet 
pending. As a result the applicant is suffering. The appellate authority has called for the 
records and the service book of the applicant is now in custody of the appellate 
authority. As the Service Book of the applicant is not received by the Nagaland Head 
Office, he is not getting his full salary since August, 2008 till today. The Director of 
Postal Services, Nagalaxid has duly communicated this fact to the Superintendent of 
post Offices, Dharmanagar Division, Tripura vide his letter No. B-623 dated 07.10.2008 
at Kohima. But nothing has been come out till to-day. 

Filed by 

k,7n MetMhi Hi1 

Advocate 



- 	- 
) 

-I 
im 

15 MAY 2009 " 
1-I 
	 rwahatj onch 

IN THE CENTRAL ADMINISTRATIVE 
GUWAHATI BENCH, 

GTJWAHATI 

Original Application No ..... 	 /2009 

Sri Prem Ranjan Debnath 
. . . . ....... Applicant 

-Versus- 
Union of India & Ors. 

. . .........Respodents 
LISTOFDATES 

DATE 	 PARTICULARS 

13.03.2001 	Applicant joined at Dharmanagar Head Office in Tripura as Postal 
Assistant. After computerization of Dharmanagar Head Office he 
was entrusted with the additional duties of System Administrator. 

19.01.2007 	Applicant was transferred from Dharmanagar Had Office to 
Kailashahar MDG in Tripura as Postal Assistant-Gum-System 
Aclministfator. 

22.11.2007 	A charge. Memo was issued by the Superintendent of Post, 
Dharmanagar Division under Rule 16 of the CGS(GCA) Rules, 
1965 against the applicant consisting three charges regarding his 
service misconduct. 

30.11.2007 	Applicant received the charge memo dated 22.11.2007. 

08.12.2007 	Applicant submitted representation against the charge memb 

31.01.2008 	lenalty was imposed upon the applicant by a unilateral 
proceeding withholding his one increment for a period of three 
years with effect from the date of his next increment due. 

04.03.2008 	Applicant preferred an appeal before the Director of POstal 
Services (Head Qjiarter), North East Circle, Shillong praying for 
setting aside the order of punishment dated 31.01.2008. 

27.03.2008 	Applicant was tráñsferred from Kailashahar MDG to Zunheleoto: 
MDG in Nagaland. 

04.02.2009 Applicant was posted at Dimapur MDG in Nagaland as Postal 
Assistant-Cum-System Administrator. 

Filed by 

k,&mM 

Advocate 

/ 
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IN THE CENTRAL ADMINiSTRATiVE TRIBUNAL 
GUWIIATI BENCH 

GUWAHATI 

Original ApplicationNo..... .P .... /2009 

Particulars of the Applicant: - 

Sri Prem.Ranjan Debnath, 
Son of Sri Pramod Ranjan Debnath, 
Resident of East Radhapur, 
Via Rajabari, Dharmanagar, 
District: - North Tripura, Tripura, 

Particulars of theRespondents: - 

Union of India, Mmistry of Communication 
(Represented by the Secretary to the Govt. of India), 
Department of Post, New DelhL-. I 

Director of Postal services (H.Q) 
North East Circle, Shillong:-l. 

Superintendent of Post Offices 
Dharinanagar Division, 
Dharmanagar: - 799250. 

Chief Post Master General, 
North East Circle, Shillong:-l. 

Director of Postal Services, 
Nagaland, Kohima. 
PIN— 79700 1 

Particulars of the order aaiu t which the anolication is made: - 

4 

An order dated 31.01.2008 passed by the Superintendent of Posts, 
Dharmanagar Division. 

2. 	Jurisdiction of the Tribunal: - 

The applicant declares that the subject matter of the application is withiii 
the jurisdiction of this Hon'ble Tribunal. 
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4. 

• 	2 	 :::, 

/ 	.15 MAY 2009 

LIMITATION: - 
	 Guwahati Bench 

The applicant further declares that the present application is within the 
limitation prescribed in Section 21 of the Administrative Tribunal Act, 1985. 

FACTS OF THE CASE: - 

4.1. 	That the applicant is a citizen of India and as such he is entitled to 
all the rights and privileges guaranteed to the citizens of India under the 
constitution of India and other settled laws derived therefrom. 

4.2. 	That the applicant is an employee of the Postal Department. 
Initially, he was appointed as Postal Assistant at Dharmanagar Had office in 
Tripura. Since 13.012001 to 19.01.2007 he had been serving at 
Dharrnanagar.. During the course of time the Government by a policy 
deciion computerized numbers of Post offices countrywide. Accordingly 
Dharmanagar Head office was also computerized. After computerization of 
post offices some Postal Assistants having skill of computer were entrusted 
witt additional duties of handling the computer networking system. Those 
Postal Assistants with additionaiduties of computer administration are 
called System Administrator. in schedule II of the Information Technology 
(Certifying Authorities) Rules, 2000, the Information Technology (IT) 
Security Guidelines have been inserted. The said guideline has provided for 
System Administrator. It is provided in the said guideline that to ensure the 
protective security measures of the system there shall be one properly 
trained System Administrator. The System Administrator shall have the 
responsibility to create, classify, retrieve, modify, delete or archive 
information. System Administrator is also entrusted with the responsibilities 
to maintain secrecy of the system. After computerization of Dharmanagar 
Head office the present applicant was entrusted with the additional duties of 
System Administrator. Till 19.01.2007 he had been serving as System 
Administrator. 

4.3. 	That on 19.01.2007 applicant was transferred from Dharmanagar 
Head office to Kailashahar MDG in Tripura as Postal Assistant-Gum-System 
Administrator. This transfer was tenure transfer. On 27.03.2008 he was 
transferred from Kailashahar to Zunheboto MDG Nagaland. In the month of 
July, 2008 he was again transferred to Dimapur MDG from Zunheboto 
MDG. At present he is working as Postal Assistant-Gum-System 
Administrator at Dimapur MDG as per order No. 124 dated 04.02.2009. 

4.4. • 	That when the applicant was serving as System Administrator at 
Dharmanagar Head office he detected some fictitious savings accounts, 
which were opened long back before computerization. He informed his 
immediate sUperior. authority about these fictitious savings accounts. The 
superior authority then asked the applicant to delete those fictitious 

NW 
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accounts. Accordingly, he deleted those accounts keeping its record in the 
error book. The error book was dui' 	signed by the Post Master of 
Dharmanagar Head office. 

Copies of 	- . -A 	, 	 Error book are  
annexed as Annexure:-A1. 

4.5. 	That as per the notification of the Ministry of Information 
Technology, New Delhi dated 17.10.2000 there should be one System 
Administrator in every organization. But the Superintendent of Post, 
Dharmanagar Division in violation of this notification engaged 3 persons - 

namely Rupesh Das, Parthasarathi Dutta and the applicant and they were 
assigned with the duties of System Administrator. This, created some 
problems to work. Therefore the applicant several times approached the 
authority to release him from the additional duties of System Administrator. 
But the same was not considered by the authority. 

4.6. 	That on 22.11.2007 when the applicant was serving as postal 
assistant at Khailashahar MDG, a Charge Memo was issued against him by 
the Superintendent of Post, Dharmanagar Division under Rule 16 of the CCS 
(CCA) Rules, 1.965. In the said Charge Memo three charges were brought. 
against him relating to his service as System Administrator, at Dharmanagar 
Head office. 

The first charge brought against him is that during the period of 
his service as System Administrator at Dharmanagar Head office he 
detected the existence of some fictitioUs SB account in the data base opened 
long back before the inception of computerization of Dharrnanagar Head 
Office and without bringing the matter to the notice of his immediate 
superior aUthority or the competent authority he unauthorizedly deleted the 
same, from the data base suppressing such a serious irregularity and 
fraudulent activity. 

The second charge brought against the applicant is that while he 
was working as System Administrator and operator of Western Union 
Money Transfer (WTJMT) system at Dharmanagar Head Office during the 
period from 13.03.2001 to 19.01.2007 he took bribe from the bôna flde 
customers of WIJMT ensuring prompt and better service. It has also been 
alleged that the' applicant misappropriated the amount meant for ,  the 
refreshment of the valued customers of WTJIvIT. 

The third charge brought against the applicant is that while 
functioning as System Administrator at I'harmanagar Head office he took 
away some computer accessories from the office to his residence with an 
assurance to,return those at the time of his leaving from Dharmanagar Head, 
office to Kailashahar MDG, but he did not return those accessories and kept 
in his custody. 

A copy of the charge sheet dated 22.11.2007 
- 	 is annexed herewith and marked as 

Annexure:-A. 
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4.7. 	That the applicant received the charge memo on 30.11.2007. In 
the. said Charge Memo he was called upon to submit representation against 
the charges brought against him within 10 days of receipt of the charge 
memo. Accordingly, he submitted his representation on 08.12.2007 deiiying 
all charges brought against him,. He also prayed in the said representation to 
make him free from the charges. 

Regarding Charge No.1, the applicant stated in his representation 
that after detection of the fictitious SB accounts which might have existed 
erroneously, he after consultation with the other two System Administrators 
deleted those provisionally so as to prevent loss of public money. He deleted 
those accounts from the database after taking backup copy which was 
immediately handed over to Postmaster, Dharmanagar as an immediate 
precautionary measure. He also duly kept the record of the existence and 
deletion of those wrongful accounts in the Error Book and sent it to the 
Postmaster which was countersigned by the later. 

Regarding Charge No. II, the. applicant submitted in his 
representation that the entire WUMT service was exclusive duty of .  the 
Postmaster, Dharmanagar Head office. The entire WTJMT business 
transactions were used to be done in the chamber of the Postmaster in the 
computer meaiit for the purpose installed in his chamber. The payments to 
WUMT subscribers were being directly done by Treasurer, Dharmanagar 
Head office after the Postmaster himself satisfies with the MTCN and 
identity card of the customers in the computer in his chamber. Thus, no 
where the System Administrator is connected with the transaction except 
maintenance of computers etc. as and when required. He denied the 
allegation Of taking bribe from bonafide customers of WTJMT and 
misappropriation of the amounts meant for refreshments of the valued 
customers. 

Regarding charge No. III, the applicant stated in his 
representation that at the time of his handing over of charge at thetime of 
his transfer from Dharmanagar Head office to Kailashahar MDG, he handed 
over all the computer accessories to Sri Rupesh Das, another System 
Administrator, receipt pf which was duly acknowledged by the later. Hence 
he denied taking away the computer accessories. 

A copy of the representation of the 
applicant dated 08.12.2007 and the 
acknowledgement letter of Sri Rupesh Das 
are annexed herewith and marked as 
Aiñiexure B & C respectively.. 

	

4.8. 	That after submission of written statement by the applicant no 
formal departmental enquiry was conducted regarding the charges brought 
against him. An unilateral proceeding was 

a 
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of Posts, Dhatrnanagar division keeping_the applicant totally in dark and 
mposed penalty. on 31.01.2008 of witliholding one increment of the 
applicant for a period of three years with effect from the date of his next 
increment is due withOut cumulative effect. 

A copy of the order dated 31.01.2008 
impoing punishment on the applicant is 
annexed herewith and marked as 
Annëxure:-D. 

4.9. 	That the applicant preferred an appeal before the Director Of 
Postal Services (Head Quarter), North East Circle, Shillong on 04.03 7 2008 
against the order of penalty dated 31.01.08 praying for setting aside the 
order of punishment. But the said appeal is pending before the appellate 
authority. 

The applicant preferred the said appeal on the grounds that the 
Superintendent of Posts, Dharmanagar Division has passed the impugned 
order imposing punishment on him arbitrarily without considering the 
material facts On record. There were three System Administrators including 
the applicant, which is evident from record. All the three system 
administrators shared the passwords and security systems of the networking 
system. But the Superintendent of Posts, Dharmanagar Division overlooked 
this fact and held the applicant guilty. 

It was also stated in the appeal that although the applicant deleted 
the fictitious accounts in question with priOr permission from the superiOr 
authority which is evident from the Errorllook4u1y countersigned by the 
Post Master, the Superintendent of Posts, Dharmanagar Division overlooked. 
the same and held the applicant guilty for unauthorized deletion of the said 
accounts. The Superintendent of Posts, Dharmanagar. Division held the 
applicant guilty of charge No. II, although the transaction of WUMT was 
done exclusively by the Post Master in his chamber. 

It was also contended in the appeal that the Disciplinary 
Authority has ignored the plea taken by the applicant that he handed over 
the computer accessories to Sri Rupesh Das, another System Administrator 
who had acknowledged the receipt and held the applicant guilty of charge 
No. III tpon verbal deposition of,Sri Rupesh Das and Parthasarathi Dutta. 
The Disciplinary Authority also did not follow the rules and procedures of 
departmental proceeding. No formal enquiry was held and the applicant was 
not given the opportunity to examme the witness if any and be examined 

A copy of the appeal dated 04.03.2008 is 
annexed herewith and marked as Annexure: 
- E. 
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4.10. 	That the appellate authority h  
service bOok of the applicant is now in custody of the appellate authority. As 
the Service Book of the applicant is •  not received by the Nagaland Head 
office, he is not getting his full salary since August, 2008 tifi to-day. The 
Director of Postal Services, Nagaland has duly communicated this fact to the 
Superintendent of Post offices, Dhamanagar Division, Tripura vide his 
letter No. B-623 dated 7.10.2008 at Kohima. 

A copy of the letter dated 7.10.2008 issued 
by the Director of Postal Services, Nagaland 
is annexed herewith and marked as 
Annexure: - F. 

GROUNDS FOR WITH LEGAL PROVISION: - 

Being highly aggrieved by the action of the respondents the applicant 
preferredthis application on the following amongst other grounds: - 

GROUNDS 

For that the impugned order dated 31.01.08 was passed . ithout 
any departniental enQuiry and the respondent authority held the 
allegations to be proved. The charges levelled against the 
applicant are question of facts which can only be established in a 
full-fledged departmental enquiry and not on the basis of records. 
Thus the decision making process of the respondent authority 
suffers from non application of mind and hence the impugned 
order of punishment dated 31.01.08 is liable to be set aside. 

For that while passing the impugned order dated31.01.08 the 
,Superintendant of Posts had taken into account the written 
deposition of some persons, but those written depositions were 

• these written depositions in the statements of imputation of 
misconduct nor were those annexed in the list of documents. 
Existence of these written depositions and the fact that those 
would be used against the applicant was never informed to the 
applicant. The applicant was totally in dark about these written 
depositions. Thus the entire action of the respondents is vitiated 
for noncompliance of the Principles of Natural Justice as the 
applicant was deprived of a reasonable opportunity to defend 
himself. 

I 

4 

C) 	For that prerecorded statements of persons can be relied in any 
proceeding only when the delinquent is given the opportunity to 
cross examine the person whose statement is sought to relied in 
the enquiry. In the instant case the applicant was not only 
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deprived from a copy of such prerecorded statements but also an 
opportunity to cross-examine those persons. Thus the impugned 
action of imposing penalty is vitiated for violating the procedure 
established by law. 

For that the respondent authority while passing the impugned 
order dated 31.01.08 did not consider the plea of the applicant 
and did not assign any reason for not considering his plea. The 
applicant pleaded that the deletion of SB accounts were done 
with prior permission from superior authority and he kept record 
of deletion in the error book which was countersigned by the 
Postmaster. The respondent failed to consider this relevant plea of 
the applicant and did not assign any reason for, non consideration 
of this aspect of the case. Thus the action of the respondent is 
vitiated for non consideration of relevant facts and hence the 
impugned order is liable to be set aside. 

For that it is settled law that a list of the documents to be relied 
by the disciplinary proceeding is to be furnished to the 
delinquent with opportunity to him to inspect such documents 
and if required furnish copies of such documents. In the instant 
case the applicant was not furnished any list of the documents 
relied by the respondent authority while passing the impugned 
order. The applicant was kept in dark and was not informed 
about the documents to be relied by the disciplinary authority. 
The respondents have thus depfived the applicant from an. 
opportunity of fair hearing. The action of the respondents being 
violative of the priiiciples of natural justice and the procedure 
established by law is liable to be quashed. 

For that the respondents have passed the impugned order 
arbitrarily & whimsically without following the procedure 
established by law and hence there action is violative of Article 
14 & 16 of the Constitution of India. 

DETAILS OF THE REMEDIES EXHAUSTED: - 

The applicant has filed an appeal before the Director of Postal Services 
(Head Quarter), North East Circle, Shillong on 04.03.2008 praying, for 
setting aside the impugned order dated 31.01.2008 passed, by the 
Superintendent of Posts, Dharmanagar Division imposing penalty on the 
applicant. But the same has not been disposed of yet. 

re 
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COTJFT OR TRIBUNAL: 

The applicant declares that the subject matter of this application is not 
pending before any court of law or any other branch of this Hon'ble 
Tribunal. 
RELIEF SOUGHT:- 

That in the premises aforesaid the applicant prays that Your Lordships may 
be pleased to call for the records, issue notices upon the respondents to show 
cause as to why (i) the impugned order dated 31.01.2008 issued by the 
Superintendent of Posts, Dharmanagar Division. imposing penalty on the 
applicant (Annexure:-C) shall not be set aside and quashed and upon hearing 
the cause or causes to be shown by the parties your Lordships may be 
pleased to set aside and quash the impugned order dated 31.01.08; and (ii) to 
release the current and arrear salary of the applicant in full which is 
irregular since August, 2008. 

INTERIM ORDER IF ANY PRAYED FOR: - 

4 

The applicant prays that pending disposal of this original application, Your 
Lordships would be pleased to keep the impugned order dated 31.01.2008 
passed by the Superintendent of Posts, Dharmanagar Division imposing 
penalty on the applicant, under suspension and be pleased to direct the 
respondent No.5 to release the arrear salary and, current salary of the 
applicant regularly which is irregular since August, 2008 till today, in the 
interest of justice. 

PARTICULARS OF POSTAL ORDER: - 

 

I. P.O. No. 
Name of issuing post office 
Date of issue 
Payable at 

39c 4oG31 
&PO, £uLbhad- 

&PO, 

11 LIST' OF ENCLOSURES: - 

 

As indicated in the index. 
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VERIFICATION 

I, Sri, Prem ranjan Debnath, son of Sri Pramod ranjan Debnath, aged about 40 years, an 
employee of Department of Post, working as Postal Assistant-Gum-System Administrator of 
Dimapur MDG, presently residing at Railway Colony, Dimapur, P.O:- Dimapur, P.S:-
Dimapur, Nagaland do hereby state that I am the applicant of this case and am well 
acquainted with the facts and circumstances of this case. The statements made in paragraphs 

true to my knowledge and 
belief and those made in paragraphs .. are 
true to my information derived from records which I believe to be true and rests are my 
humble submissions before this Hon'ble Tribunal. 

And I sign this verification on this the . . 
	 day of April, 2009 at Guwahati. 

/emA A&oL4- 

Signature 
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AN,1EE 

.DEPARI'MENT OF osis INDIA 
OFFICE OF TFIE StIPERIN'ITENDENT 0 -F POST OF1ICES, DI-1ARMANAGAR DIVLSION 

DHARMANAGAR, TRIPURA 
( 
N  ) - 799250. 

Memo No. SB-l/Misc/Corr , 
	 I)atLdat Dharmanagar the 22"k"November i  2007, 

Shii Prem Itaujan l)ebnath, IA. Kai lashahar MDG is hereby informed that it is 
proposed to take action against him under Rule - 16 of CCS (CCA) Rules;1965. A statement of 
the imputations of misc(jnduct or misbehaviour on which action is proposed to be taken as 
mentioned above is encloed. - 

2. 	Shri irem Raiijan Debnath is hereby given an opportunity to make such 
representation as he thay Wish to make against the proposal.  

3 	 11 Shri T .rerri ,  Rnan DLhnith fails to submit his representation within 10 (ten ) 
days ol the 1e.eipt of this Memorandum , it will bepresurned that he has no representation to 
i-nake and orders will liable to b passed against 1Shn Prem Ranjan Debnath ex-parte 

4. 	The .r&ipt of this Memoralid urn should be acknowledged by Shri Prem 
Ranjan Debnath. 

(B.R.kJakler.) 
Superintendcnt Posts, 

Dhaimanagar Division, 799250 

Copy\to: 
 

	

R[(JD A/D 1) 	Shii Prem Rdnjan 1)ehnath, PA Kailashahai MDG 

	

2 -4). 	ThéCR lile / Vig. File! lersonal File of Divisional Oflice, 
Dhairnanagar 	 - 

S 	 -.- 

-5- 	0/0 	..- 

Supeiintendent I osis, 
Dharnianagar.D'ivision. 799250. 

eCV1'  ue- 

ev ~p 
S 	 - 	 • . 	 .. to  
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MDC. 

A rtic e4 

That Shri Prem Rana.n Deboath while functioning as System 
Administrator Dhaimanagar HO during the period froiri 13-03-2001 to 19- 
01 •2007 detected the existence of Some fictitious SB accounts in the data 
base ilumbering as 273090, 273575, 273250, 272772 arid so on, opened long 
hack heibre the inception of computerization of Dharmanagar HO. The said 
Shri Prem .Ranjan E)ebnath without bringing the matter to the notice of his 
immediate superior or the competentauthority deleted them from the data 
base all by himself unauthorizedly suppressing such a serious irregularity 
and fraudulent activity for months and years together till his translèr from 
Dliannanagar 1-10 in early 2007, 1 le lirst brought the ihct of existence of two 
such fictitious SB accounts bearing Nos 272673 and 274160 in the data base 
of Dharmanagar HO while visiting Dharinanagar HO on 26-05-2007 in 
connection with a-ttendin the monthly meeting of union and that too through 
Shri Bibhankur Nath PA Rajbari SO. By doing so Shri Prem Ranjan 
Debnath failed U' -'iJntain absolute i-ntcgrity, devotion to duty and acted in a 
manner which is uol)ecoming ol' a Govt. servant as enjoined in Rules 3(1 )(i), 
3(I)(ii) and 3(l)(ii) of the CCS Conduct) Rules, 1964, 

Shri Prem Ranjan Debnath while working asSystem Administrator and 
operator of WUMT at Dharm,.-.na gar HO during the peiod from I 3-03 -2001 
to 19-01-2007 too-k bribe from tzhe bona fide customers of WUMT ensuring 
prompt and betterservice. Apart from this he misappropriated the amounts 
meant for the refreshments of the valued customers of WUMT. 

By his above acts the said Shri Prem Ranjan Debnaih faded to maintain 
absolute integrity, devotion to duty and acted in a manner which is 
unbecoming of a Govt. servant in terms ol Rules 3(1)(i), 3(1 )(ii) and 3(1 )(iii) 
of CCS (Conduct) Rules, 1964. 

Contd 	P/2. 
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Shri Prem Ranjan Debnath while functioning as SA Dharmanagar HO 
during the aforesaid period took iway some computer accessories like SCSI 
card, One Scannr. one SCSI HDD, CD writer and one Sound System of 
Kailashahar MDC from the othee to his residence with an assurance to 
return those before his departure to Kailashahar for ssu mng his duty there 
as PA Kailashahar MDC on sansIèr, but did not return thos(-,; accessories and 
kept in his personal custody,  

Thu.s the said Shri Prem Ranian Debnath failed to maintain absolute 
integrity and acted in a manner vvhich. is unbecoming of a Govt. servant 
violating the provisions of Rules 3(i)(i) and 3(1)(ii.i) of the CCS (Conduct) 
Rules, 1964. 
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ANNEXURE :-B. 

To 	 * 
The Superintendent of Post 'offices 
Dharmanagar Division 
Dharmanagar - 799250 
North Tripura 

(Through the Postmaster Kailashahar MGD) 

Ref: SB-I/Misc/Con 	Dated at Dharmanagar the 22nd  November, 2007. 

Sir 
• In response to your aforesaid Memo No. SB-L'Misc/Corr Dated at Dharmanagar 

the 22nd November 2007, I beg to inform you that I received the same on 30/11/2007. I 
am 'submitting my representation for favour of kind information please. 

That I was appointed as System Administrator, vide letter No. J1/SBLAN/DNR dated at 
Dharmanagar the 13/03/2001 issued by your predecessor and since my joining as 
System Administrator I have doing my entrusted duties sencirly, honestly and 
diligently while I was working as System Administrator vide SPosts. Dharmanagar 
Division reference No. J-i/MOD/DNR Dated at Dharmanagar 10/07/06 the then Sposts. 
Dharmanagar Division instructs Postmaster, Dharmanagar 11.0 to engage three System 
Administrator namely myself, Sri Rtpesh Das of Dharmanagar HO and Sri 
Parthasarathi Datta of Division office to complete the networking although as per order 
of the Hon able Sr DDG (CPT) vide his reference No. D.O. No. 40-34/2000-Tech Dated 
26th February 2001 where in there was clear instruction that only, one System 
Administrator should be appointed for the Sanchay Post application and cronically 
after few days I have been put under so many allegation for the reason not known to 
me. 

As regard article of charges no-i that Sir, Since my working as System Administrator, 
Dharmanagar H.O. 13-3-2001 to 19-01-07, after my assumption to the charge of System 
Administrator, Dharmanàgar H.O. on Sept/Oct 2006 from All India Conference of our 
union at Jawalaji, Himachal Pradesh on Sept 2006. 1 detected incorporation of few 
ficitous SB accounts into SB accounts standing open in Dharmanagar H.O. (in the data 
base/SB software in use in Dharmanagar H.0.) viz, 273090, 273575, 273250, 272772, 
272673, & 274160 which existed in the Dharmanagar H.O. earlier either erroneotisly 
during data entry or hoaxly by one of the remaining Two System Administrator of 
Dharmanagar Division, Shri Rupesh Das, Asst. System Administrator and Shri 
Parthasarathi Datta, PA, Divisional office, who are equally responsible for safty and 
security of computer system and computer accessories as they shared all passwords & 
software and other responsibilities of System Administrator vide Sposts letter No J-
1/MOD/DNR Dated at Dharmanagar 10/07/2006 (in contravention of Sr. DDG (Posts) 
complaints letter No. D.O. No. 40-34/2000-Tech Dated 26th  February 2001; Thus, on 
16/10/07, after consuking other System Administrator (though not mandatory) so as to 

'erhfzed to ic true copz1  - 
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prevent loss of Govt. money, like automatic credit of Interest or withdrawals and for 
interest of the public, I provionally deleted those said wrong / incorrect SB accounts 
from the database after taking backup copy which was immediately handed oyr to 
Postmaster, Dharmanagár H.O. (retaining the same in the separate location ,in the 
server for n/a by higher authority, if required) duly noting in the Error Book with . due 
information to the Postmaster, Dharmanagar (mandatory) as a immediate 
precautionary measures, as per the office procedure of System Administrator and also 
right conferred to the System Administrator vide SPosts, Dharmanagar Letter No. J-
1/Security Guidelines/computer dated at Dharmanagar the 29.09.2004 in pursuance of 
CPMG, Shillong letter No. MOD/Security/ comp dated 13.08.2004 as per Dte's Lr No. 
46-5/2004-Tech Dated 21.07.2004/ 02.08.2004 to follow orders issued time to time by 
Government of India Ministry of Information Technology. 

"Government of India, Ministry of Information Technology, New Delhi, the 17' 
October, 2000 NOTIFICATION G.S.R 789 (E) In exercise of the powers conferred by 
section 87 of the Information Technology Act, 2000 (21 of 2000). 

- 'Where in under security guidelines (schedule II) Rule 5 clause 3 & 4 specifically 
sated that........ 

The responsibility to create, classify, retrieve, modif., • el.ete or archive 
information must rest only with the System Administrator. 
Any password used for the system administration and operation of trusted 
services must not be written down (inpaper or electronic form) or shared with 
any one." 

Sir, it is pertinent mention here that it is not possible on the part of any System 
Administrator to Sought for permission from higher authorities for deleting/editing etc 
of all incorrect / wrong SB /RD accounts opened during, data postings or 
computerization of SB works in any office or settlement /modifying of any wrong 
accounts. Sir, it is very peçty that I submitted my application dated 27/10/06 enlighting 
some irregularities in, securities of Server & software of .Dharmanagar HO and thus 
seeking exemption from the charge of System Administrator, Dharmanagar. H.O. 
through proper channel as because of violation of orders of DDG(Posts) and orders 
issued by Information and technology time and again but siirprising1y neither the Post 
Master, Dharmanagar H.O. Shri Nirmal Suklabaidya nor SPosts, Dharmanagar Division 
felt not necessary to askied me either in writing or in personal the reasons for sudden 
exemption from such responsible posts in the mid term when I was as System 
administrator, Dharmanagar H.O since my joining the department. That with reference 
to your letter No B-i / Rotation /DNR. Pt. 11/2 Dated Dharmanagar the 11/0112007 I 
was transferred at Kailashahar MDG. as PA! System Administrator and at the time of 
hand-over the charges of System Administrator, I informed all the happening to the 
relieving System Administrator, Sri Rupesh Das, that various irregularities like wrong 
account number, wrong name, wrong balance etc may be till remaining in the 
computer database which was communicated to you vide reference No 
Di/Comput.er/DNR Dated Dharmanagar the 19/01/07 through Postmaster 
Dharmanagar HO. 
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However, on 26/5/07 duringmy visit to Dharrnanagar H.0 In cenlluiiThy 
meeting of union, suddenly Shri. ParthaSarathi Datta, System Administrator, 
Dharmanagar HO charged me to return 3(three) Nos computer accessories, I was 
shocked and as I have not taken any computer accessories. By the way I for greater 
interest of Department beg to bring to your kind notice one such instance of opening of 
incorrect SB accounts in Dhannanagar H.O. through Shri. Bibhankur Nath, PA, Rajbari 
S.O. if re-opened and bring notice the illegalities of System Administrator; 
Dharmanagar H.O. Thus, I affirm your good-self to ponder over the harges leveled 
against me under article-I of the memo dated 22/11/07 and set me free of the charges as 
because no way I am responsible for any illegalities & violation of any rules regulation. 

Regarding the charges in article No-TI of your memo I beg to inform you that 
the entire WTJMT Service was exclusive duty of the Post Master, Dharmanagar H.O. 
not my as System Administrator Dharmanagar H.0 during 13-3-2001 to 19-01-2007. 
The entire WTJMT business transactions used to be done in the chamber of the Post 
Master, Dharmanagar H.O. in the computer meant for the purpose installed in his 
chamber. The payments to WTJJVIT subscribers were being directly done by treasurer, 
Dharmanagar H.O. afterthe Post Master himself satisfies with the MTCN& identity 
card of the customers. in the computer in his chamber. Thus, no where in the above 
activities the System Administrator is connected with the transaction except 
maintenance of computers etc as and when required. Thus, question of taking bribe 
from bonafide customers of WU1VIT and misappropriation of the amounts meant for 
refreshments of the valued customers is not correct. The above allegations against me 
has been brought to the kind notice of SPosts just to remove me from the dual charge 
of System Administrator and Secretary NFPE which could be done only by stationed at 
Dharmanagar H.O. (Avoidance of rotational transfer of PAs as three System 
Administrator stationed at the same place and duty is not permissible as per Dte's 
order). This allegation made against me after elapsed of 10(ten) months when I am not 
in that chair or office. 

Regarding charges in article III, that before my transfer from Dharmanagar 11.0 to 
Kailashahar

, 
 MDG, Shri Rupesh Das, Asst. System Administrator, and Shri. 

Parthasarathi Datta, PA, Divisional office, who were equally responsible for computer 
accessories and other responsibilities of System administrator vide SPosts letter. No J-
i/MOD/DNR Dated at Dharmanagar 10/07/2006. It is kind reference is invited to your 
letter No B:- 552 Dated at Dharrnanagar the 29.05.2007 in which I was specifically 
asked to return 4(four) numbers of computer accessories_viz-i) one SCSI Card, 2) one 
Scanner, 3) one SCSI HDD, 4) one set Sound system. But in the articles III, I have been 
charged of taking away to my residence 5(flve) Nos of computer accessories viz-i) one 
SCSI Card, 2) one Scanner, 3) one SCSI HDD, 4) one set Sound system and 5) CD 
writer. Sir, in my representation dated 02-06-2007 where in I categorically stated that 
all the computer peripherals were handed over to Sri Rupesh Das under receipt 
(though not mandatory) at the time of my handing over the charges of System 
Administrator. And ever since then Shri Rupesh Das, System Administrator, 
Dharmanagar H.O. did not either enquire4 for any missing conputer peripherals/ 
accessories but after five months from the date my relieve Shri Parthasarathi Datta, 
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System Administrator, Dhàrrnanagar H.O. who took over the charge from Shri. Rupesh 
Das, System Administrator, Dharrnanagar H.O charged me to return 3(three) Nos 
computer accessories viz-i) one SCSI card, 2) one Scanner,3) one set Soundsystem on 
26/05/07. 

I beg to submit some of the events for your kind perusal. 
Shri. Parthasarathi Datta, System Administrator, Dharmanagar H.O. former PA, 
Divisional office, Stock branch received the new version of Software package from 
circle office time to time for supply to System Administrator of head office but he used 
to corrupt some files in the software CD/CDs before supply it to the head office so as to 
unable me to use the packages for departmental purposes. The original copy of the 
software package• used to be kept in his custody (which is in contraventiOn of orders 
from IT Act.) to shows monopoly over the matter of the technical work than 'actual 
System Administrator. As he later on installed the sub office modules of Meghdoot ver 
6.2 package in 2006, Meghdoot package ver 6.3 in 2007 at Kailashahar MDG with out 
receiving, or collecting the software from me or Postmaster so it is clear that the 
original software CDs'were kept in his custody. 

I requested to Amir Kharkongar, System Administrator, Circle office, Shillong 
through telephone' for supply of the software directly to the head office but he deny. 
The entire matter described above was also noted in the ERROR BOOK duly signed by 
Post Master, Dharmanagar. 

That as per order of the Hon able DDG(CPT) 'ride his reference No D.O. No. 40-
34/2000-Tech dated 26/02/2001 where in 'there was clear instruction that the System 
Administrator should be asked in writing not to give the password of SQL Server to any 
other person but keep it to himself. 

That as per order of the Hon able DDG(Technology) vide his reference No D.O. 
No. 40-44/98-CPT New Delhi Dated Dated 16/08/99 where in there was clear 
instructed that it must be ensure that the System Administrator password is not known 
to any body else in the office. 

But vide SPosts, Dharmanagar Division reference No J-1/SBLAN/DNR dated at 
Dharmanagar 31/10/2006 your predecessor instructed me to .handover, all 
administrative passwords. (window 2003 Server, SQL Server & Sanchay Post ) to 
Postmaster, Kailashahar MDG. I acted likewise. 

It is pertinent to mentioned here that the notification of the Ministry of 
information Technology, New Delhi Dated 17 October 2000, the information certifying 
Authority rules (IT act 2000) published with reference toSection 87 of the Information 
Technology Act, 2000(21 of 2000) where in security guide lines (Schedule-IT) Rules S 
clause 1 & 2 specifically stated that ...................... 

"(1) Each organization shall' designate a properly traine d t  "Systeth 
Administrator" who will ensure that the protective security measures of the system are 
functional and who will maintaifi its security posture. Depending upon the complexity 
and security needs of a system or application, the System Administrator may have a 
designated System Security Administrator who will assume security responsibilities and, 
provide physical, logical and procedural safeguards for information. 
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(2) 	Organisations shall ensure that only a properly trained System Security 
Administrator is assigned the system security responsibilities." 

In view of above circumstances sharing Of the passwords, securities & 
responsibilities in the connection of computer system in Dharmanagar Division1 felt 
cause break-down total system and consequent easy fraud in future and thus I 
submitted. my  exemption from the charge of System administrator. 

Whatever done and caused to be doiIe for benefit of the department from which 
I am earning my livelihood for my family and myself and unfortunately I became the 
victim of the circumstances 

I beg to submit to enquire about all the facts, circumstances sO that the truth 
may be brought to book and to find out if I actually responsible for any illegalities. My 
fault is that I disclosed something, which cause problem to some one and I have been 
put in some false allegation for which I became the victim. 

I have not done, any illegalities during the period mentioned above as 
unbecoming of a System Administrator under the provision of, rule 3(1)(i), 3(l)(ii) and 
3(1)(iii) of the CC'S(Conduct) Rules, 1964. 

Now, I Therefore deny entire charges and prayed to your kind honour that you 
would be kind enough to pass an order for absolve me from the alleged charges and 
obliged thereby.  

Dated :- 08/12/2007 
Place: - Kailashahar 

Yours faithfully. 
SdJ- Prem ranjan Debnath 

Dt;-8/12/07 
(PREM RANJAN DEBNATH) 
Former System Administrator 
and now PA. Kailashahar 
MDG. 
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(Through the Postmaster Dhai:managar HO 

No: I) i/Computer/1)NR 	 Dated Dharmanagar the 19-01-2007 

Sub: 1-land over the Adrninislrator password to the System Administrator Dnr HO with all the 
secure password like SQL server & ,Snhayapost package(A11Data-entjy & others secure 
Password) & hand over the all responsibilities of systems &. databases to the Sytem 
Adininistialot Dur I-JO 

Rcf: Your Lcttcr No1/RotationjDNR Pt 1112 Dated Dhannanagar the 11-01-2007 

Respected Sir, 

As per your l.ranstbr order I Sri 	 /4.1 .......... have been received 
the all Administrator passwords 	 With all responsibilities inthe connection of 
Computer. Computer periherats, Compmitcr-nctworking, con uter data base oi ccimputer'mt Data 
that was functioning from the beginning of Ihecompuerization The SBCO ledger agreement of 
SB, MIS. l'1.), RD etc ale not tally with computer's data. So Various ilTcgularities like wrong 
account holder name, wroug balance, wo1g account. nurnb.er ,etc may be still reñiaining in the 
cunent or old da(abase or datal,asc back-ui) copy. 

So .1 have declared that 1 shall correct / solved the above said irregularities before 
y fuial - payme.I or payment or transfer of thosc accoiuits and the relieved System 

Adnuislra(or are not 1i.atle for those transaction. 	. 
-  

by in 	
I also declared.tha 	 fl t the security passwords are COCC( and successfully changed 

c. 

Backni, of databases as on 19-01-2007. Mcghdoot & Sanchay Post were also 
received.  

flc& 
 

(P.R. Debnath) 	 Rupesh Das) 
Relieved System Administrator 	V 	 1eliving System Administrator 

DNR HO 	 •. -. 	:' DNR HO 

cl/v 

H //  
P.  
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DEPARTMENT OF POSTS, INDIA 
OFFICE OF THE SUIF ERIN ENDENT POSTS, DHARMi. AGAR D1VTSION, 

'DHARMANAGAR, NORTh TRIPURA: 799250. 

Memo No. SB-I/Misc/Con 	 Dated..at .Dharmanagar the 31-01-2008. 

Sri Prem Ranjan Debnath, former System Administrator, Dharnianagar HO and 
now PA, Kailashahar MDG was proceeded against under Rule-16 of the ccs (CCA) 
Rules 1965 vide this office memo of even no. dated 22-11-2007. The statement of 
imputations of misconduct or misbehaviour on which action was proposed to rbe  taken 
against Sri Prem Ranjan Debnath is as follows:- 

Article-I 
That Shri Prem Raujan Debnath while functioning as System Administrator 
Dharmanagar HO during the period from 13-03-2001 to 19-01-2007 detected the 
existence of some fictitious.SB accounts in the data base numbering as 273090, 273575, 
273250, 272772 and so on, opened long back before the inception of computerization of 
Dharmanagar HO. The said Shri Prem Ranjan Debnath without bringing the matter to 
the notice of his immediate superior or the competent authority deleted them from the 
data base all by himself unauthorizedly suppressing such a serious irregularity and 
fraudulent activity for months and years together till his transfer from Dharrnanagar. 
HO in early 2007. He first brought the fact of existence of two such fictitious SB 
accounts bearing Nos 272673 and 274160 in the data base, of Dharmanagar H0 while 
visiting Dharmanagar HO on 26-05-2007 in connection with attending the monthly 
meeting of union and that too through Shri Bibhankur Nath PA Rajbari 5Q By doing 
so Shri Prem Ranjan Debnath faikd to maintain absolute integrity, devotion to duty 
and acted in a manner which is unbecoming of a Govt. servant as enjoyed in ,Rules 
3(1)(i), .3(1)(ii) and 3(1)(iii).of the CCS (Conduct) Rules, 1964. 

Article —II 

Shri Prem' Ranjan Debnath while working as System Administrator and operator' of 
WIJMT at Dharmanagar HO during the period from 13-03-2001 to 19-01-2007 took 
bribe from the bonä fide customers of WUMT ensuring., prompt and better service. 
Apart from this he misappropriated the 'amounts meant for the refreshments of the 
valued customers of WTJMT. .. . 

By this above acts and said Shri Prem Ranjàn Debuath failed to maintaiti absolute 
integrity, odevotioii to duty and acted in a manner which is unbecoming of a Govt. 
servant in terms of Rules 3(1)(i), 3(1)(ii) and 3(1)(iii) of CCS (Conduct)Rules, 1964. 

Article - Ill 

Shri Prem Ranjan Debnath while functioning as S.A Dharmanagar EQ during the 
aforesaid period took away some comptiteraccessories like SCSI.card, One Scanner, one 
SCSI HDD, CD writer and one Sound System of Kailashahar MDG from the office to 
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his residence with an assurance to return those before his departure to Kailashahar for 
assuming his duty there as PA Kailashahar MDG on transfer, but did not return those 
accessories and kept in his personal custody. 

Thus the said Shri Prem Ranjan Debnath failed to maintain absolute integrity and acted 
in a manner which is unbecoming of a Govt. servant violating the provisions of Rules 
3(l)(i) and 3(l)(iü) of the CCS (Conduct) Rules, 1964." 

2. 	In this said memo. Sri Prem Ranjan Debnath was given an opportunity to make 
such representation as he may wish to make against the proposal within 10 days• of 
receipt of the memorandum. The above memo was received by Sri Prem Ranjan 
Debnath on 3011 72007. He then submitted his written representation vide his letter 
No. nil dated 08-12-07, the text of which is read as under: 

"Sir, 
In response to your aforesaid Memo. No.SB-I/Misc/Corr Dated at Dharmanagar 

the 22nd  November 2007, I beg to inform you that I received the same on 30/11/2007. I 
am submitting my representation for favour of your kind information please. 
That I was appointed as System Administrator, vide letter No. JI/SBLAN/DNR dated at 
Dharmanagar the 13/03/2001 issued by your predecessor and since my joining as 
System Administrator I have doing my entrusted duties sencirly, honestly and 
diligently while. I was working as System Administrator' vide SPosts. Dharmanagar 
Division reference No. J-I/MOD/DNR Dated, at Dharmnagar 10/07/06 the then Sposts. 
Dharmanagar Division instructs Postmaster, Dharmanagar H.O to engage three System 
Administrator namely myself, Sri Rupesh Das of Dharmanagar HO and Sri 
Párthasarathi Datta of Division office to complete the networking although as per order 
of the Hon'ble Sr.DDG(CPT) vide his reference No. D.O. No. 40-34/2000-Tech Dated 
26th February, 2001 where in there was clear instruction that only one System 
Administrator should be appointed for the Sanchay Post application and cronically 
after few days I have been put under so many allegation for the reason not known to 
me. 

As regards article of charges no-i that Sir, Since my working as System Administrator,, 
Dharmanagar H.O. 13-3-2001 to 19-01-07, after my assumption to the charge of System 
Administrator, Dhármanagar H.O. on Sep/Oct 2006 from All India Conference of our 
Union at Jawalaji, Himachal Pradesh on Sept 2006. I detected incorporation of few 
fictitious SB accounts into SB accounts standing open in Dharmanagar H.O.(In the data 
base! SB software in use in Dharmanagar H.O.) viz, 273090,273575,273250,272772, 
272673 & 274160 which existed in the Dharmanagar H.O. earlier either erroneously 
during data entry or hoaxly by one of the remaining Two System Administrator of 
Dharminagar Division, Shri Rupesh Das, Asstt. System Administrator and Shri 
Parthasarathi Datta, PA, Divisional office who are equally responsible for 'safty and 
security of computer system and computer accessories as they shared all passwords & 
software and other responsibilities of System Administrator vide SPosts letter No. J-
I/MOD/DNR dated at Dhàrrnanagar 10/07/2006 (in contravention of Sr. DDG(posts) 
complaints letter No. D.O. No. 40-34/2000-Tech Dated 26th February 2001. Thus, on 
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16/10/06, after consultIng other System Administrator (though not mandatory) so as to 
prevent loss of Govt. money like automatic credit of Interest or withdrawals and for 
interest of the public, I provisionally deleted those said wrong/incorrect SB accounts 
from the data base after taking backup copy which was immediately handed over to 
Postmaster, Dharmanagar 11.0. (retaining the same in the separate location in the 
server for n/a by higher authority, if required) duiy noting in the Error Book with due 
information tO the Postmaster, Dharmanagar. (mandatory) as a immediate 
precautionary measures, as per, the office procedure of System Administrator and also 
right conferred to the System Administrator vide Sposts. Dharrnanagar letter No. J -
I/Security Guidelines/computer Dated at Dharmanagar the 29.09.2004 in pursuance of 
CPMG, Shilong letter No. MOD/Sécurity/comp dated 13.08.2004 as per Dte's Lr No. 
46-5/2004-Tech Dated 21.07.2004/02.08.2004 to follow orders issued time to time by 
Government of India, Ministry of Information Technology. 

"Government of India, Ministry of Information technology, New Delhi, the 17 th  
October, 2000 NOTIFICATION G..S.R 789 (E) In exercise of the powers conferred by 
section 87 of the Information Technology Act, 2000 (21 of 2000).-. Where in under 
security guidelines (schedule II) Rule 5 clause 3 &4- specifically sated that.... 

The responsibility to create, classify, retrieve, modify, delete or archive 
information must rest only with the System Administrator. 

Any password . used for the system adniinistrator and operation of trusted 
services must not be written ,do*n (in paper or electronic form) or shared with any 
one" 	. 	 . 

Sir, it is pertinent to mention here that it is not possible on the part of any System 
Administrator to Sought for permission from higher authorities for deleting/editing etc 
of . all incorrect/ wrong SB/RD accounts opened . during, data postings or 
computerization .of. . SB. works in any office or settlement/modifying of any wrong 
accounts. Sir, it is very petty that I submitted my application dated 27.10.06 enlighting. 
some irregularities in securities of Server & software of Dharmanagar HO and thus 
seeking exemption from the charge of System Administrator, Dharmanagar H.O. 
through proper channel as because of violation of orders of DDG(Posts) and orders 
issued by Information and technology time and again but surprisingly neither the 
Postmaster, Dharmanagar H.O. Shri Nirmal Suklabaidya nor SPosts, Dharmanagar 
Division felt not I necessary to ask me either in writing or in personal the reasons for 
sudden exemption from such responsible posts in the mid term *hen I was as System 
adninistrator, Dharmanagar 11.0 since my joining the department. That with 
reference to your letter No. B-I/Rotai1ôh/. DNR Pt. 11/2 Dated Dharmanagar the 
11/01/2007 I was transferred at Kailashahar MDG as .pAJ  System Administrator and at 
the time of hand-over the charges of System Administrator, I informed . all the 
happening to the relieving System administrator, Sri Rupesh Das, that various 
irregularities like.wrong account number, wrong name, wrong balance etc may be till 
remaining in the computerr data base which was communicated to you vide reference 
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No. DI/Computer/DNR Dated Dharmanaar the 19/01/07 through Postmaster 
Dharmanagar HO. 

However, on 26/05/07 during my visit to Dharmanagar H.0 in c/w attending monthly 
meeting of union, suddenly Shri ParthaSarathi Datta , System Administrator 
Dharmanagar H.0 charged me to return 3 (three) Nos computer accessories, I was 
shocked and as I have not taken any computer accessories. By the way I for greater 
interest of Department beg to bring to your kind notice one such instance of opening 
of incorrect SB accounts in Dharmanagar H.0 through Shri Bibhankur Nath, PA, 
Rajbari S.O. if re-opened and bring notice the ifiegalities of System Administrator, 
Dharmanagar H.O. Thus, I affirm your good- self to ponder over the charges leveled 
against me under article- I of the memo dated 22/11/2007 and set me free of the 
charges as because noway I am responsible for any illegalities & violation of any rules 
regulation. 

Regarding the charges in article No-TI of your memo I beg to inform you that the entire 
WUMT Service was exclusive duty of the Postmaster, Dharmanagar H.O. not my as 
System Administrator Dharmanagar H.O. during 13.3.2001 to 19.01.2007. The entire 
WUMT business transactions used to be done in the chamber of the Postmaster, 
Dharmanagar H.0 in the computer meant for the purpose installed in his chamber. The 
payments to WTJMT subscribers were being directly done by treasure, Dharmanagar 
H.O. after the Postmaster, himself satisfies with the MTCN & identity card of the 
customers in the computer in his chamber. 

Thus, no where in the above activities the System Administrator is connected with the 
transaction except maintenance of computers etc as when required. Thus, question of 
taking bribe from bonafide customers of WUMT and misappropriation of the amounts 
meant for refreshments of the valued customers is not correct. The above allegations 
against me has been brought to the kind notice of SPosts just to remove me from any 
dual charge of System Administrator and Secretary NFPE, which could be done only by 
stationed at Dharmanagar H.0 (Avoidance of rotational transfer of i?as  as three System 
Administrator stationed at the same place and duty is not permissible as per Dte's 
order). This allegation made against me after elapsed of 10(ten) months when I am not 
in the chair or office. 

Regarding charges in article III, that before my transfer from Dharmanagar H.O. To 
Kailashahar MDG, Shri Rupesh Das, Asst. System Administrator and Shri Parthasarathi 
Datta, PA, Divisional office, who were equally responsible for computer accessories and 
other responsibilities of System Administrator vide SPosts letter No. J-1/MOD/DNR 
Dated at Dharmanagar 10.07.2006. it is kind reference is invited to your letter No. B-

j552 Dated at Dharmanagar & 29.05.2007 in which I was specifically asked to return 4 
(four) numbers of computer accessories viz.-1) one SCSI Card, 2) one Scanner, 3) one 
SCSI HDD, 4) one set Sound system. But in the articles-ill, I have been charged of 
taking away to my residence 5(five) Nos of computer accessories viz-i) one SCSI 
Card,2) one Scanner, 3) one SCSI HDD, 4) one set Sound system and 5) CD writer. Sir, 
in my representation dated 02-06-2007 where in I categorically stated that all the 
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computer peripherals were handed over to Sri Rupesh Das under receipt (though not 
mandatory) at the time'of my handing over the charges. of System Administrator. And 
ever since then Shri Rupesh Das, System Administrator, Dharmanagar H.O. did not 
either enquired for any missing computer peripherals/accessories but after five months 
from the date of my relieve Shri Parthasarathi Datta, System Administrator, 
Dharmanagar H.O. who tOok over the charge from Shri Rupesh Das, System 
Administrator, Dharrnanagar H.O. charged me to return 3(three) Nos computer 
accessories viz-i) one SCSI card, 2) one Scanner, 3) one set Sound System on 26/05/07. 

I beg to submit some of the events for your kind perusal. 

Shri Parthasarathi Datta, System Administrator, Dharmanagar H.O. former PA, 
Divisional office. Stock branch received the new version of software package from 
circle office time to time for supply to System Administrator of head office but he used 
to corrupt some files in the software CD/CDs before supply it to the hand office so as to 
unable me to use the packages for departmental purposes. The original copy of the 
software package used to be kept in his custody (which is in contravendon of orders 
from IT Act.) to shows monopoly over the matter of the technical work than actual 
System Administrator. 

As he later on installed the sub office modules of Meghdoot ver 6.2 package in 2006, 
Megbdoot package 'er 6..3 in 2007 at Kailashahar MDG without receiving or collecting 
the software from me or Postmaster so it is clear that the original software CDs were 
kept in his custody. . 

I request to Amir ,  Kharkongar, System Administrator, Circle office, Shillong 
through telephone for supply of the software directly to the, head office but he deny. 
The entire matter described above was also noted in the ERROR BOOK duly signed by 
Post Master, Dharmanagar. , 

That as per order of the Hon ble DDG(CPT) vide his reference No. D.O. No. 40-
34/2000-Tech dated 26/02/2001 where, in there was clear instruction that the System 
Administrator should be asked in writing not to give the password of SQL Server to any 
other person but keep it to himself. 

That as per order of the Hon ble DDG(Technology) vide his reference No. D.O. 
No. 40-44/98-CPT New Delhi Dated 16/8/99 where in there was clear instructed that it 
must be ensure that the System Administrator password is not known to any body else 
in the office. 

But vide SPosts, Dharmanagar Division reference No. j-I/SB LAN/DNR dated at 
Dharmanagar the 31/10/2006 your predecessor instructed me to hand over all 
administrative passwords (window 2003 Server. SQL Server & Sanchay Post) to 
Postmaster, Kailashahar MDG. I acted likewise. 
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It is pertinent to mention here that the notification of the Ministry information 
Technology,  ,New Dethi Dated 17 October 2000, the information certifying Authority 
rules (IT act 2000) 'published with reference to Section 87 of the Information 
Technology Act, 2000(21 of 2000) where in security guide lines (Schedule-fl) Rules 5 
clause 1 & 2 specifically stated that ........................ 

"(1) Each organization shall designate a properly trained "System Administrator" 
who will ensure that the protective security measures of the system are functional and 
who will maintain its security posture. Depending upon the complexity and security 
needs of a system or application, the System Administrator may have a designated 
System Security A4mi]]istrator  who will assume security responsibilities and provide 
physical, logical and procedural i9eguards for information". 

(2)Organizations shall ensure. that only a properly trained System Security 
Administrator is assigned the system security responsibilities." 

In view of abOve circumstances sharing of the passwords. securities & 
responsibilities in the connection of computer system in Dharmanagar Division I felt 
cause break-down total system and consequent easy fraud in future and thus I 
submitted my exemption from the charge of System administrator. 

Whatever done and caused to be done for benefit of the department from which I 
am earning my livelihood for my family and myself and unfortunately I became the 
victim of the circumstances. . . 

I beg to submit to enquire about all the facts, circumstances so that the truth may 
be brought to book and to find out if I actually responsible for any ifiegalities. My fault 
is that I disclosed something, which cause problem to some one and I have been put in 
some false allegation for which I became the victim. 

I have not done any illegalities during the period mentioned above as unbecoming 
of a System Administrator under the provision of rule 3(1) (i), 3(1)(ii) 3(1)(iii) of, the 
CCS(Conduct) Rules, 1964. . 

Now, I therefore..deuy entire charges and pray&l to your kind honour that you 
would be kind enouh .t pass an order for absolve me from the alleged charges and 
obliged thereby." 

3. 	OBSERVATION :- 

I have gone through the articles of charges, the written representation of the 
charged official and other related records, documents and rulings thoroughly and 
carefully. Shri Prem Ranjan Debnath, charged official was entrusted with the duties of 
System Administrator of SBLAN newly termed as Sanchay Post of Dharmanagar HO 
vide SP.DNR memo. No. J-I/SBLAN/DNR datedl.3.03.2001. Subsequently, an 
instruction was issued to the Postmaster Dharmanagar HO vide Divl. Office memo. No. 
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J-I/MOD/DNR dated 10 ..07.2006 to get the networking ofDharmanagar HO done by 
three System Administrators viz. Shri P.R. Debnath, Shri Rupesh Das and Shri 
Pahasarathi Dátta.• The term System Administrator was used as all of them were 
trained as System Administrator by the Departmeht. The letter was addressed to the 
Postmaster, Dharmánagar and not to shri P.R. Debnath. Apart from this there was no 
mstrucuon of either handmg over or shanng the Passwords of System Adimmstration 
of Sanchay Post and Meghdoot with Shri Rupesh Das or Shri Parthasarathi Datta. 
There was no documentary evidence of handing over or sharing the passwords of 
System Administration of Sanchay Post and Meghdoot with Shri Rupesh Das and Shri 
Parthasarathi Datta. Shri P.R. Debnath was the only and sole System Administrator of 
Sanchoy Post & Meghdoot. Shri Rupesh Das was there in Dharmanagar HO to assist 
Shri P.R. Debnath in addition to his assigned duties. Virtually there was no 
documentary evidence to the effect that the passwords of System Administration were 
ever shared by Shri P.R. Debnath and Shri Rupesh Das before release of Shri P.R. 
Debnath from Dharmanagar HO on 19-01-2007. Shri P.S. Datta was P.A. Divi. Office 
and in addition he was looking after computer System of Divi. Office as System 
Administrator of Divisional Office. Evidently enough that there had been no deviation 
to the instructions Issued by the Sr. DbG (Posts) vide his DO letter No. 40-34/2000-
Tech dated26-02-2001. 

There is no option in any version of Sanchay Post Software so far released by 
Datanet Corp. either to detect ordelete any account number, transaction by the System 
Administrator i.e. Superuser. The duties of the Superuser in Sanchay Post has been to 
create user, modify user disable user i.e: user management. Deletion / modification of 
account number, transaction etc. are done by 'the concerned Supervisor through 
Dataentry module, not by Superuser i.e. System Administrator. So it is clear that the 
whole process of deletion in the instant case was done directly by accessing the 
database using Administrator Password. Unless one does not have Administrator 
Password one cannot ,  access the database directly. But there was no record or 
documentary proof of usage of Administrator Password for deletion of so called 
fictitious accounts. Obviously this is clear violation of Clatise 5.1. (4) of Schedule II of 
Information Technology Act 2000 (21 of 2000). Moreover, the responsibility of 
detection of any account opened in contravention of rule, any transaction made in 
contravention of rule is assigned to Savings Bank Control Organisation of the 
concerned HO. So, if any unusual occurrence is observed by any user of Savings Bank 
in respect of any account, transaction, it is incumbent on his part to bring it to the 
notice of the SBCO. The SBCO on its part is to compilethe irregularities noticed and 
put up before the management for decision. If any deletion is to be done, this is to be 
done by the concerned Supervisor i.e. DPM for HO and APM SOSB for SOs. Thus the 
deletion of so called fictitious accOunts by the said Shri Prern Ranjan Debnath as S.A. 
without permission of the management was clear violation of rule. 

It is evidently enough from the written dposition of Shri Subhas Sen of 
Kalibari Road, Dharmanagar dtd. 28-06-07 and the letter of complaint dated 13-02-06 
of Md. Abdul Malik of Kalaganger par (Kadamtala) both customers of Western Union 
Money Transfer as well as from the written statements of, number of staff members of 
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Dharmanagar like Sri Abhijit Bhattacharjee, Smt. Sukia Ghosh, Sri Bimalendu Dey 
Kanongoe, Sri Samir' Bhattacharjee and others that the said P.R. Debnath took bribes 
from the WUMT customers when he was entrusted with the job of operation of the 
System on behalf of the Postmaster and visible in the relevant records like TRM forms, 
register and vouchers in ACG-67 prepared in his own hand writing. It is also 
apparently clear from the written deposition of the charged official dtd 16-06-07 that 
there was no allegation against him when Rs.50/- per tranaction of WTJMT were being 
charged as entertainment cost since 2002. But the problem cropped up as soon as Sri N. 
Suklabaidya took over the charge of the office of Postmaster Dharmanagar HO as the 
said Sri Suklabaidya wanted to have the lion share of the surplus amount saved after 
meeting the nominal expenditure actually incurred for offering tea, biscuits etc. Thus it 
is but an admitted fact that prior.to joining of Sri N; Suklabaidya as Postmaster Sri P.R. 
Debnath himself enjoyed the whole surplus amount. Hence the article II of the charge 
sheet has been emply established. 

Similarly the fact of taking away some computer accessories like SCSI Card, one 
Scanner, One SCSI HDD, CD writer and one Sound System of Kailashahar MI5G from 
the office to his residence by the said Sri P.R. Debnath is reasonably proved from the 
written depositions of Sri Rupesh Das PA/SA Divl. Office dtd. 13-06-07, Sri Partha 
sarathi Datta PA/SA Dharrnanagar HO dtd. 19-06-07 and other reliable sources. The 
plea of the official that he handed over the accessories to Sri Rupesh Das under receipt 
is quite significant as he suppressed the fact of taking away those accessories with 
verbal assurance in presence, of number of staff members to return those after few days. 
Shri Rupesh Das enquired about those accessories over phone oh several occasions, but 
those were not returned and ultimately denied to have taken them. From the manner 
of handing over the accessories under receipt though not mandatory as stated by Shri 
Debnath appears to be a preplanned action with some ulteriwmotive. 

From the above discussion it is clear like anything that the articles of charges 
leveled against the said Sri Prem Ranjan Debnath have been established both by 
records/documents as well as circumstances and the offence committed by him is very 
grave in nature involving doubtful integrity leaving no scope of show leniency in 
disposing the case. However, the undersigned decides the case with order as under: 

•) 1 PJ4 :i 

4. 	I Shri B.R. Halder, Supdt. of Posts, Dharmanagar Division, Dharrnanagar and 
the disciplinary authority in' the case do hereby impose the penalty of withholding of 
one increment of Sri Prem Ranjan Debnath P.A. Kailashahar MDG for a period of 
3(three) years with effect from the date his next increment is due without cumulative 
effect. 

Sd!- ifiegible 
(B.R. Halder), 

Superintendent Posts, 
Dharmanagar Division, 799250. 
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REGD. AD  1. 	Shri Prem Ranjan Debuath, PA, Kailashahar MDG. 
The Postmaster, Dharmanagar HO for information and necessary 
action. 
DA (P), Shrnong (through the Postmaster, Dharmanagar HO). 
The Chief PMG (mv), NE Circle, Shiilong-1 (through monthly 
statement) 

5-7. GR file/Personal file of Official / Vig file, Diviil. Office, 
Dharmanagar. 

8-9. 0/C and Spare. 

Sd:- ifiegible 
Superintendent Posts, 

Dharmanagar Division, 799250. 

S 
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ANNEXUEE:-E. 

BEFORE THE 
DIRECTOR OF POSTAL SERVICES (HEAD QUARTER) 
N.E. CIRCLE, SHILLONG. 

THROUGH PROPER CHANELL 

TN THE MATTER OF 
The Memo of Appeal against the order dated 31-01-2008 'passed in c/w Memo No. SB-
1/Misc/Con by Sri B.R. Halder Superintendent of Post, Dharmanagar Division and the 
disciplinary authority impOsing the penalty of withholding of one increment of Sri Prem 
Ranjan Debnath P.A. Kailashahar MDG for a period of 3 years ,.w.e.f. the date his next 
increment is due without cumulative effect. 

. 'I 
V. 1J_ 

IN THE MATTER OF 
Sri Prem Ranjan Debneth. 
P.A. Kaiiashahar.MDG. 

CO/APPELLANT 

The Appellant (Charge Officer) Most 
Respectfully State as Follows:- 

That, the appellant is an employee un er your kind control and supervision and now 
is performing his duty under the capacity of P.A. Kailashahar MPG. Since his joining serving 
he has been doing his entrusted duties honestly, sincerely and diligently. 

That Sir, while he was working as P.A Kasilasháhar he has been issued a Memo No. 
SB-1/Misc/Corr dated 22nd November 2007 where in he has been informed that, an action 
against him under Rule 16 of CCS (CçA)  Rule 1965 was proposed, to be taken for imputation 
of 'misconduct or misbehavior, 'enclosing copy of charge being Article-I, Article —II, Article-
III and asked him to submit his representation within 10 days. 

The Article of Charge as follows:- 
Statement of the imputation of misconduct or misbehavior on which action is 

nronosed to be taken against Sn Prem Ranian Debnath former System Admimstration 
Dharmanagar HO and now PA Kailashahar MDG. 

Article-I 

That Sri Prem Ranjaii Debnath while functioning as System Administrator 
Dharmanagar HO during the period 13-03-2001 to 19-01-2007 detected the existence of 
some fictitious SB accounts in the date base numbering 273090, 273575, 273250, 272772 and 
so on, opened long back before the inception of computerization of Dharmanagar HO. The 
said Sri Prem Ranjan Debnath without bring the matter to the notice of his immediate 
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superior or the competent authority deleted them from the dts!?if_ 
unauthorizedly suppressing•uch a serious irregularity and fraudulent activity for months and 
years together till his transfer from Dharmanagar HO in early 2007. He first brought the fact 
of existence of two such fictitious SB accounts bearing Nos 272673 and 274160 in the data 
base of Dhannanagar HO while visiting Dharmanagar HO on 26-05-2007 in connection with 
attending the monthly meeting of union and that too through Shri Bibhànkur Nath' PA 
Rajbari SO. By doing so Shri Prem Ranjan Debnath failed to maintain absolute integrity, 
devotion to duty and acted in a manner, which is unbecoming of a Govt. servant as enjoining 
in Rules 3(1)(i), 3(1)(ii), and 3(1)(iii) o5he CCS (Conduct) Rules 1964. 

Article-Il 
Shri Prem Ranjan Debnath while working as System Administrator and operator of 

W[JMT at Dharmanagar HO during the period from 13-03-2001 to 19-01-2007 took bribe 
from the bona fide custOmers of WTJMT ensuring prompt and better service. Apart from this 
he misappropriated the amounts meant for the refreshment of the valued Customers of 
WIJMT. 

By his above acts, the said Shri Prern Ranjan Debnath failed to maintain absolute 
integrity, devotion to duty and acted m a manner which is unbecoming of aGovt. servant in 
terms of Rules 3(1)(i), 3(1)(ii), and 3(1)(iii) of the CCS (Conduct) Rules 1964. 

Article-Ill 
Shri Prem Ranjan Debnath while functioning as S.A. Dharmanagar HO during the 

aforesaid period took away some computer accessories like SCSI card, One Scanner, One 
SCSI HDD, CD writer and one Sound System of Kailashahar MDG from the office to his 
residence with an assurance to return those before his departure to Kasilashahar for assuming 
his duty there as PA Kailashahar MDG on transfer, but did not return those accessories and 
kept in his personal custody. 

Thus the said Prem Ranjan Debnath failed to maintain absolute integrity and acted in 
a manner which is unbecoming of a Govt. servant violating the provisions of Rules 3(1)(i), 
and 3(1)(iii) of the CCS (Conduct) Rules 1964. 

3. 	That Sir, being the recipient of the said charges the appellant submitted his 
representation denying all allega'tions as follows:- 
To 
The Superintendent of Post Office 
Dharmnagar Division 
Dharmanagar 799250 
North Tripura 

(Through the Postmaster Kailashahar MGD) 

Ref:- SB-i/Misc/Con 	 Dated at Dharmanagar the 22nd  November 2007 
Sir, 
In response to your aforesaid Memo No. SB-i/Misc/Con dated at Dharmanagar the 22 nd  
November 2007, I beg to inform you that I received the same on 30-11-2007. I am submitting 
my representation for favour of kind information please. 
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That, I was appointed as System Administrator, vide letter No. JI/SBLAN/DNR dated at 
Dharmanagar the 13-03-2001 issued by your. predecessor and since my joining as System 
Administrator I have doing my entrusted duties sincerely, honestly and diligently while I 
was working as System Administrator vide S. I  Post. Dharmanagar, reference No. J-
1/MOD/DNR dated Dharmangar 10-07-2006 the then S.Posts. Dharrnanagar Division 
instructs Postmaster, Dharrnanagar HO to engage three system Administrator namely myself, 
Sri Rupesh Das of Dharmanagar HO Sri Parthasarathi Datta of Division office to complete 
the networking although as per order of the Hon'ble Sr. DDG(CPT) vide his reference No. 
D.O. No. 40-34/2000-Tech dated 266,  February 2001 where in there was clear: instruction 
that only one System Administrator should be appointed for the Sanchay Post application 
and choronically after few days I have been put under so many allegationforthe reason not 
known to me. 

As regard artic1e of charge no-I that Sir, Since my working as System Administrator, 
Dharmanagar HO 13-032001 to 19-01-2007, after my assumption to the charge of System 
Administrator, Dharmanagar HO on Sep/Oct 2006 from All India Conference of our union at 
Jawalaji, Himachal Pradesh on Sept 2006, I detected incorporation of few ficitous SB 
accounts into SB accountsstandIng open in Dharmanagar HO (in the data base/SB software 
in use in Dharmanagar HO) viz, 273090, 273575, 273250, 272772, 272673 & 274160 which 
existed in the Dharmanagar HO earlier either erroneously during data entry or hoaxly by 
one of the remaining TWO System Administrator of Dharmanagar Division, Shri Rupesh D4s,. 
Astt. System Administrator and Shri Parthasarathi Datte PA, Division Office, who are 
equally responsible for safty and security of computer system and computer accessories as 
they shared all passwords & software and other responsibilities of System Administrator vide 
S.Posts letter No. J-1/MOD/DNR dated at Dhannanagar 10-07-2006(in contravention of Sr. 
DDG (Posts) complaints letterNo.D.O.No. 40-34/2000-Tech dated 26th  February 2001. Thus 
on 16-10-2006 after consultirg other System Administrator (through not mandatory) sO, as to 
prevent lOss of Govt. money, like automatic credit of Interest or withdrawals and for interest 
of the public, 1 provionally deleted those said wrong /incorrect SB accounts from the data 
base after taking backup copy which was immediately handed over to Postmaster, 
Dharmanagar HO(retainirig the same in the separate location in the server for n/a by higher 
authority, if required) duly noting in the Error Book with due information to the postmaster, 
Dharmanagar(rnandatory) as a immediate precautionary measures, as per of the Office 
procedure of System Administrator and also right conferred to the System administrator vide 
S. Posts, Dharinanagar letter No. j-1!Secrutary Guid'elines/ computer dated at Dharmanagar 
the 29-09-2004 in pursuance of CPMG, Shillong letter No. MOD/Security/comp. dated 13-
08-2004 as per Dte's Lr No 46-5/2004-Tech Dated 21-07-2004/02-082004 to follow orders 
issued time to time  by Goveniment of India, Ministry of Information Technology. - 

"Government of Indian, Ministry of Information Technology, New Delhi, the 17th 
October 2000 NOTIFICATION G.S.R. 789 (E) In exercise of the powers conferred by section 
87 of the Information technology Act 2000. (21 of 2000).- Where in under security 
guidelines(schedule II) Rule 5 clause 3&4-specifically stated that.................... 

(3) The responsibility to create, classify, retrieve, modify, delete or archive information must 
rest only with the System Administrator. 
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(4) Any password Used for the system administration and operation of trusted services must 
not be written down (in paper or electronic form) or shared with any one." 

Sir, it is pertinentsmention here that it is not possible on the part of any System 
Administrator to Sought for permission for higher authorities for deleting /editing etc of all 
incorrect/wrong SB/RD accounts opened during, data posting or computerization of SB 
works in any office of settlement/modifying of any wrong accounts. Sir, it is very petty that I 
submitted my application dated 27-10-2006 enlighting some irregularities in securities of 
Server & software of Dharmanagar HO and thus seeking exemption from the charge ,of 
System Administrator, Dharmanagar HO through proper channel as because of violation of 
orders of DDG (post) and orders issued by information and technology time and again, but 
surprisingly neither the Postmaster, Dharmanagar HO Shri Nirmal Suklabaidya nor S.Posts, 
Dharmanagar Divison felt necessary to ask me either in writing or in personal the reasons for 
sudden exemption from such responsible posts in the mid term when II was as System 
Administrator, Dharrnanagar HO since my joinS g the department. That with reference to 
your letter No.B-1LRotationitNR.Pt.II/2 Dated Dharrnanagar the 11-0172007 1 was 
transferred at Kailashahar MDG as PAiSystem Administrator and at the time of hand-over 
the charges of System Administrator, I informed all the happening to the relieving System 
Administrator, Sri Rupesh Das, that various irregularities like wrong account number, wrong 
name, wrong balance etc may be till remainirg in the computer database which was 
communication to you vide reference No. ]D1/Co'mputerfDNR dated Dharmanagar the 19-0 1-
2007 through 'Postmaster Dharmanagar HO. However on 26405-2007 during my visit to 
Dharmanagar HO in c/w attending monthly meeting, of union, suddenly, Sri Parthasarathi 
Datta System Administrator, Dhannanagar HO charged me to return 3(three) Nos. computer 
accessories, I was shocked and as I have not taken any computer accessories. By the way I for 
greater interest of Department beg to bring to your kind notice one such instance of Opening 
of incorrectSB accounts in Dharmanagar HO through Sri Bibhakur Nath, PA, Rajbari S.O. if 
re-opened and bring no&e' the illegalities of System Administrator, Dharinanagar HO. Thus 
I affirm your good self to ponder over the charges leveled against me under article - I of the 
memo dated 22-11-2007 and set me free of the charges as because no way I am responsible 
for any ifiegalities & violation of any rules regulation. 

Regarding the charge in article —II of your memo I beg to inform you that the entire WUMT 
Service was exclusive duty of the Post Master, Dharmanagar HO not my as System 
Administratèr Dharmanagar HO during' 13-03-2001 to 19-01-2007. The entire WUMT 
business transaction used to be done in the chamber of the Post Master, Dharmanagar HO in 
the computer meant for the purpose installed in his chamber. The payment to WIJMT 
subscribers were being directly done by treasurer, Dharmanagar HO after the Post Master 
himself satisfies with the MTCN & identity card of the customers in the computer in his 
chamber. Thus nowhere in the above activities the System Administrator:is connected with 
the transaction except maintenance of computers etc as and when required. Thus question of 
taking bride from bonofide customers of WUIVIT and misappropriation of the amounts meant 
for refreshments of the valued customers is not correct The above allegation against me has 
been brought to the kind notice of S Posts just to remove me from the dual charge of System 
Administrator and Secretary NFPE which could be done only by stationed at Dharmanagar 
HO (Ad voidance of rotational transfer of PAt as three System Adininicerator stationed at the 
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after ciaspe1 I0(ten) mourns when I am not in that cnair 01 off cc. 



rf 
5 	 Centra4fr,initTun.' 

15 MAY 2009 

Guwahat' Gi)ch 

Regarding charge in Article-Ill, that before my transfer from Dharmanagar HO to 
Kailashahar MDG, Sri Rupesh Das, Asstt. System Administrator and Sri Parthasarathi Datta, 
PA, Divisional Office, who were equally responsible for computer accessories and other 
responsibilities of System Administrator. vide S. Posts letter No.J-l/MOD/DNR dated at 
Dharmanagar 10-07-2006. It is kind reference is invited to your letter No. B:-552 dated at 
Dharmanagar the 29-05-2007 in which I was specifically asked to return 4(four) numbers of 
computer, accessories viz-i), one SCSI Card-2) one Scanner, 3) one SCSI HDD, 4) one set 
Sound System. But in' the articles-Ill, I have been charged of taking away to my residence 
5(five) Nos. of computer accessories viz-i) one SCSI Card, 2) one Scanner,3) one SCSI HDD, 
4) one set Sound System and 5) CD writer. Sir, in my representation dated 02-06-2007 where 
in I categorically stated that all the computer peripherals were handed over to Sri Rupesh 
Das under receipt (though not mandatory) at the time of my handing over the charges of 
System Administrator. And ever since then Sri Rupesh Das, System Administrator, 
Dharmanagar HO did not either enquired for any missing computer peripherals /accessories 
but after five months from the date of my relieve Sri Parthasarathi Datta, System 
Administrator Dharmanagar HO who took over the charge from Sri Rupesh Das, System 
Administrator, Dhannanagar HO charged me to return 3(three) Nos. computer accessories 
viz-i) one SCSI card, 2) one Scsanner, 3) one set Sound system on 26-05-2007. 

I beg to submit some of the events for your kind perusal. 

Sri Parthasarathi Datta, SystemAdministrator, Dharmanagar HO former PA, Division 
Office, Stock branch received the new version of Software package from circle office time to 
time for supply to System Administrator of head office but he used to corrupt some files in 
the software CD/CDs before supply it to the head office so as to unable me to use the 
packages for departmental purposes. The original copy of the Software package used to be 
kept in his custody (which is in contravention of orders from IT Act.) to show monopoly 
over the matter of the technical work then actual System Administrator. As he later on 
installed the sub office modules of Meghdoot ver 6.2 package in 2006, Meghdoot package ver 
6.3 in 2007 at Kailashahar MDG without receiving or collecting the software from me or 
Postmaster so it is clear that the original software CDs were kept in his custody. 

I request to Amir Kharkongar, System Administrator, Circle Office, Shillong through 
telephone for supply of the software directly to the head office but he deny. The entire 
matter described above was also noted in the ERROR BOOK duly signed by Post Master 
Dharmanagar. 

That, as per order of the Hon'ble DDG(CPT) vide his reference.' No. D.O. No. 40-
34/2000-Tech dated 26-2-2001 where in there was clear instruction that the, System 
Administrator should be asked in writing not to give the password of SQL Sever to any other 
person but keep it to himself. 

That, as per order of the Hon'ble DDG (Technology) vide his reference No. D.O.No. 
40-44/98-CPT New Delhi dated 16-08-1999 where in there was clear instructed that it must 
be ensure that System Administrator password is not known to any body else in,the office. 

But vide S. Posts, Dhrmanagar Division reference No. J-1/SBLAN/DNR dated at 
Dharmanagar 3 1-10-2006 your predecessor instructed me to handover all administrative 
password (window 2003 Server, SQL Server & Sanchay Post) to Postmaster, Kailashahar 
MGD. I acted likewise. 
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It is pertinent to mention here that the noüfication of the Ministry of information 
Technology, New Delhi dated 17th  October 2000, the information certifying Authority rules 
(IT act 2000) published with reference to Section 87 of the Information Technology Act. 
2000 (21 of 2000) where in security guide lines (Schedule-H) Rules 5 clause 1&2 specifically 
stated that................... 

"(1) Each organization shall designate a properly trained "System Administrator" who will 
ensure that the protective security measures of the system are functional and who will 
maintain its security posture. Depending upon the complexity and security need of a system 
or application, the System Administrator may have a designated System Security 
Administrator who will assume security responsibilities and provide physical, logical and 
procedural safeguards for inlormation. 

(2) Organization shall ensure that a properly trained System Security ,  Administrator is 
assigne4 the system security responsibilities." 

In view of above circumstances sharing of the passwords, securities, & responsibilities 
in the connection of computer system in Dharmanagar Division I felt cause break-down total 
system and consequent easy fraud infuture and thus I submitted my exemption from the 
charge of System Administrator. 

Whatever done and caused to be done for benefit of the department from which I am 
earning'rny livelihood for my family and myself and unfortunately I became the victim of 
the circumstances. 

I beg to submit to enquire about all the facts, circumstances so that the truth may be 
brought to book and to find out if I actually responsible for any illegalities. My fault is that I 
disclosed something, which cause problem to some one and I have been put in some false 
allegation for which I became the victim. 

I have not done any ifiegalities during the period mentioned above as unbecoming of 
a System Administrator under the provision• of rule 3(1)(i), 3(i)(ii) and 3(1 )(iii) of the CCS 
(Conduct) Rules 1964. 
Now, I therefore deny entire charges and prayed to your, kind honour that you would be 
kind enough to pass an order for absolve me from the alleged charges and oblige thereby. 

Dated:- 08-12-2007 	 Yours faithfully 
Place :- Kailashahar. 	 Sd:- Illegible 

(PREM RANJAN DEBNATH) 
Former System Administrator 
and now PA. Kailashahar MDG. 

4. 	That, receiving the representation the Ld. Superintendent of Post was pleased enough 
to pass order to "... imp6se the penalty of withholding of one increment of Sri Prern Ranjan 
Debnath PA. Kailashahar MDG for a period àf 3(three) years with effect from the date his 
next increment is due without cumulative effect" vide his order dated 31-01-2008. 

Being aggrieved with and dissatisfied by the aforesaid order dated 31-01-2008 passed 
by Ld. Superintendent of Post Dharmanagar Division the appellant begs to prefer these 
Memo of Appeal on the following grounds. 

11 

- 
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For that, the order passed by Ld. Superintendent of Post Dharmanagár Division being 
disciplinary Authority imposing of the C.O without considering the actual facts, evidence 
and records of Dharmanagar Post Office and order has been passed most arbitrarily. He 
observes in para 3 of his order "there was no documentary evidence of handing Over of 
sharing the passwords of System Administrator of Sanchay Post and Meghdoot with- Sri 
Rupesh Das and Sn Parthasarathi Datta. Sri P.R. Debnath was the only and sole System 
Administrator of Sanchoy Post and Meghdoot. Sri Rupesh Das was there is in Dharmanagar 
HO to assist Shri P.R. Debnath................ 

In this regard it is submitted that vide letter No. J-l/MOD/DNR dated at 
Dharmanagar 10-07-2006 issued by Superintendent of Post Office Dharmanagar addressed to 
the Post Master Dharmanagar HO following order has been passed. 

"engage 3(three System Administrator namely Sri Prem Ranjan Debnath, Sri Rupesh 
Das of Dharmanagar HO and Sri Parthasarathi Datta, of Division Office to complete 
the NETWORKING of Dharmanagar HO immediately.......................  

Vide letter No. J-1/MPCM/DNIR-1 11 dated 22-11-2003 the superintendent of Post Office 
asked the Post Master to 

"arrange to sand the Windows 2000 Server with Service Pack, Sanchay Post 
........to Sri P.S. Datta.......................... 

From the aforesaid letter/orders it is very much clear that the. CO was not only the System 
Administrator. Moreover it is pertinent to mention here that it is not the CO but the other 
System Administrator namely Sri Rupesh Das and Sri Parthasarathi Datta has been send for 
training for that purpose. On the other hand the CO is not trained for System Administrator 
or Meghdoot software but he was asked to work for this in addition to his own duties. 

For that the Ld. Superintendent of Post Dharrnanagar most arbitraiily beyond the 
evidence and records hold that the password of System Administrator were not shared by the 
CO with Sri Rupésh Das before 19-01-2007 and Parthasarathi Datta was only looking after 
computer system of Divisional Office as System Administrator and there was no deviation to 
the instruction issued by Sr. DDG(Post) dated 26-02-2001. But as a matter of fact it is very, 
much clear that the CO is not the only System Administrator but he had to work with two 
System Administrator as such it was very necessary to share the password with others for 
NETWORKING. Moreover in time of any leave he had to provide password for interest of 
public service. The letter of CO dated 10-07-2006 is very much explicit for that matter. 

For that, the Ld Superintendent of Post most arbitrarily and without applying judicial 
mind make the CO responsible for deletion and modffication of account nos. including 
factious account without permission of the management leading to violation of Rule as 
because the deletion of fictitious account was made with the permission of the authority and 
it would be very much from the error books lying with the Post Office where in Post Master, 
Deputy Post Master duly put their respective signature but the Superintendent of Post Office 
without going through the records which is lying in his kind custody has most illegally 

.. 	.....-, 	,..- 	..- 	... 	 ......,- 	.-...... 	......, 
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made the CO responsible for the reason not know to the CO and the CO has been made the 
victim of circumstances. It is pertinent to mention here that the CO vide his letter dated 26-
12-2007 made prayer for copy of the error books and backup CD to the authority but the 
authority with vested interest have not supply the same and if it is taken into consideration 
the matter would be other wise. 

iv. 	For that, the Ld. Superintendent of Post most mechanically hold that, Article-IT of the 
charge has empTy been established on the written deposition of one Subash Sen and others 
without being heard of the CO and mysteriously in the charge no statement of any of the 
witnesses has been enclosed so that the CO could have no the actual allegation and to defend 
him properly and the charge has been decided. against the CO on the basis surmise and 
untenable evidence in law where in the Superintendent of Post decided the Article of charge 
observing that, it is clear from the written deposition on the charge official dated 16-06-2007 
and most arbitrarily observes that, the CO "himself enjoyed the whole surplus amount". 

V. 	For that, regarding the allegation of taking away some computer accessories like SCSI 
card, one Scanner, One SCSI HDD, CD writer and some sound system the Ld. 
Superintendent of Post i.e. the disciplinary authority most mechanically hold that it has 
proved from the deposition of Sri Rupesh Das, Sri Parthasarathi Datta and other reliable 
sources ignoring the plea of the CO that, he handed over the accessories to Sri Rupesh Das 
with observation that, said CO suppressed the fact Of taking over accessories with .rerba1 
assurances. It is submitted that the , .Ld. Superintendent of Post most illegality observes that, 
as handing over the accessories under receipt is not mandatory and as such it was a pre-
planed- action, which is the beyond of law. 

For that, the Ld. Superintendent of Post i.e. disciplinary authority conducted the 
inquiry and imposes the penalty violating the mandatory provision of CCS (CCA). Rules 1965 
without providing opportunity of being heard of the CO. 

For that, the disciplinary authority conducts that enquiry violating Rules of natural 
justice. At the time of giving Article of Charge the statement of witness• on which the 
authority is relied has not been given to the CO and he was in dark so that he cannotget the 
scope of rebuttal of allegations. Moreover the disciplinary authority only gave much weight 
to the witnesses with whom the CO has some allegations. 

For that , the CO has to done all works with other System Administrator appointed 
by the disciplinary authority (Superintendent of Post) and passwprd had to handed over as 
per clitection of the Superintendent of Posts, disciplinary authority and Post Master and as 
such enquiry has been conducted without proper evidence on records. The CO begsto refer 
some of the relevant correspondence and order for your kind perusal. 

SL. No. 	SENDER 
	

ADDRFSSESED To 	 DATE 

P.R Debnath 
	

Post Master DNR HO 	10-06-03 
Supdt. Of Post Offices 	 - Do- 	 22-11-03 
P.R. Debnath 
	

Supdt. DNR HO 	 13-06-05 
Narayan Chakraborty.P.M 	Mani Choudhury P.M 	30-06-05 

:. 	 - 	 ..• 	 . 	 . 	 -. 	 - 
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Supdt. Of Post Offices 

P.R. Debnath 

Supdt. Of Post Offices 

P.R. Debnath 

-Do- 
-Do- 

(handing over Charge) 
P.M. DNR engagement of 
Rupesh Das, P.Datta as 
System Administrators 
Supdt. Of Post Offies 
(prayer for relief) 

P.R. Debnath(for handing 
over password) 
Supdt. Of Post Offices 
(narrating problems of 
sharing passwords with 
R. .Das & P. Datta) 
-Do-(for handing over PW) 

P.M DNR for supply of copy 
of error book and data base 
backup .CD 

uwaIiatj tnch 

10-07-07 
27-10-06 

31-10-06 
30-08-06 

& 13-10-06 
09-11-06 

26-12-07 

It is submitted that the CO have been become the victim of circumstances and the 
enquiry was conducted with malafide intention and official bias without observing 
mandatory provision of law and as such it is liable to set-aside. The CO begs to submit the 
actual truth may be revealed. 

The CO has not violated any provision of law as alleged in the Articles of Charges and no 
way responsible for my misconduct misappropriation of money, taking of accessories for 
which charges has been labiled against him any enquiry has been conducted with oblique 
motive just to impose penalty of the CO for which the CO has been compelled to file this 
Memo of Appeal for setting aside of imposing penalty without any fault misconduct, 
misappropriation on behalf of the CO. 

viii. For that the CO appellant received the order dated 31-01-2008 on 04-02-2008 and as 
such the appeal is being filed within time. 

ix) 	For that, the rest will be submitted at the time of hearing. 

It is therefore prayed  that your honour may be kind enough to admit the appeal, call 
the records, relevant papers, documents which is lying under the custody of the 
Superintendent of Post, Dharmanagar and others to find out the actual truth and on hearing 
be pleased to set aside the order dated 31-01-2008 passed by Superintendent of Post Office, 
Dharmanagar Division(The Disciplinary Authority) in c/w Memo Mo. SB-l/Misc/Corr dated 
Dharmanagar the 31-01-2008 imposing the penalty of with holding of one increment of Sri 
Prem Ranjan Debnath PA KailashaharMDG for a period of 3(three) years w.e1 the date his 
next increment is due without cumulative effect or pass such other order / orders as your 
honour may deem fit and proper. 
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VERIFICATION 

I Sri Prem ranjan Dabnath appellant of the instant Memo of Appeal do hereby declare 
that the statement made in this Memo of Appeal in para 1 to 4 are true to my best Of my 
knowledge and rest are my humble submission before this Honour and I sign this 4th  day of 
March 2008 at Kailashahr. 
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1) EPA RI.'I1EN 'I (W POSTSJN DIA. 
O1i l' (fl 	JJi OJ POSFAL SERVICES 

NAGAL4NL) KORIMA - 7)7 001 

No 8- 62 .3 	 'iii d al A olurna 07/1 01200 	/ 

I 
• Superintndn 6Póst Offces 	 . 	1 	5 MA( 

Sub Non i e espi / cervu e Boo/c of S/sri Prem Ranjan Debmith, 
PA T)nnapw MDG,& the tlieii LSpsiern manager 
Dinirmanaqar. 	- 

Shri Prom Ranjan Dehnath has been titnsferrddto Nagaland 
I)IViSR)fl under Rii1c.-3.7.vjde CPMG N.F Circle rnenio 
No Sid I!! I 5-! /200S daicd ait Shi1Jon 27/03/2008, but liii today 
the Service Book of the above mentioned offidiàl is not receive by.  K-ohima I 1.0. 	. 

11c otlh,ial is piusmg iiard Ioi non-paymcnt of 6th CIC 
dIl1)I li\ biJJ nrlmtdlnlng of 	r(.A('id 'tc, but due to non- 
;i vai I;l)j! iiv .oi 	 1ook 	this o ITice is Icin-g di Ifl ciii l.y  in 
cnsidcring. tJie. matter. 

T OLL arc there tore requested to do the needftii atthé earliest. 

(KeII:ricvor. .Kevic/ij1a) 
Director Postal Scrvkes 

Nagah*nd Kohiiiia 797 001 

Copy to: 

1 ,2hi Pi•m Raiijaii I)biittli P/A Diwapur -MDG 797 112, w.i.t his 
Z Id icr No Nil (huted 29/09/200 lhr 1.n1,1- 111a1joii. 
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(Aekhric or A v1c/1LIs(,) 

1)irect'or Pusia1Servjccs 
• i\tIafld Kihima 797 001 
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